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advised to re-fix the wholesale and re-

4ai] prices of wvanaspati and give wide
publicity for the benefit of consumers.

The voluntary price-resiraint announc-
ed by the industry, which has already

come into force, is to continue till the
end of the current oil-year ie, 3lst
October, 1981. The representatives
of the two associations have also as-
sured to maintain production of vanas-
pati at the desired level sp as to ensure
its easy availability at all times, Im-
ported oils would continue to be sup-
plied to the industry so as to maintain
adequate production of vanaspati,

3. Government are keeping a constant
watch on the situation and would take
such further steps ag are considered
neceasary from fime to time. The
State Governments are being suitable
advised accordingly.

12.50 hrs.
MATTERS UNDER RULE 377
MR. DEPUTY-SPEAKER: Matters
under rule 371.

(i) ALLEGED DISFIGURING
AMBEDEAR’S STATUE.
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(i) NEED 20 SEXT UP A FERTILIZER
GAS BASED UNIT IN BaNDA DIS~
TRICT OF UTTAR FPRADESH.

SHRI RAMNATH DUBEY (Banda):
The Central Government has decided
to set up about four Fertilizer Gas~
based plants in the State of Uttar
Pradesh, The district of Banda In
Uttar Pradesh i{g economically a back=
ward area. It has large area of land
and the poor Harijan labour is in
abundance. The people of the area
are demanding for setting up of some
big industry to solve the unemploy-
ment problem to some extent. Setting
up of Fertilizer plant at Banda
would help in solving the unemploy=
ment problem of poor labour and their
gconomic condition is likely to improve
to a very great extent

The Central Team of Experts should
visit this area immediately to survery
the possibility of seiting up of the
plant. The Ministry of Petroleum and
Chemicals should take steps for instal-
lation of Fertilizer Plant in this area.

(ili) DISTRIBUTION OF Sopa ASH IN
THe UNION TERRITORY OF DEeLmr

SHRI BHIKU RAM JAIN (Chandni
Chowk): Soda ash is a basic heavy
chemical and raw material which is
required by Dhobies, Launderers and
also by Medium and large-scale indust-
ries manufacturing sodium silicate,
glass, bichromates, detergents, hand-
loom/textiles etc. During 1978 there
was a marginal shortage of Soda Ash
and the Government resoried to ‘mports
to meet the gap between demand and
supply. In fact, the item, Soda ash
was placed under OGL for the Ilast
2 years because of which lot of imports
have taken place, both by actual users
and export houses. Because of these
measures, the availabllity of Soda Ash
in the country, today, is much better
compared o what it was 2 years back.

In spite of the above easy position,
Government have kept this item under
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OGL even in the current policy, which
is valid up to 31st March, 1982, Precious
foreign exchange, whith is being spent
on these imports could well be diverted
for import of various other critical
items which are in sh ly in
the country today. In spite of these
prog:ammes of import and other mea-
sures takem by the Government, the
small consumers viz. house-wives,
petty dhobie and small consumers in
° the small-scale sector are still finding
it difficult to obtain supplies because,
of restrictions imposed in the distribu-
tion of this chemica] in certain pockets
in the country. For instance, Delhi
Administration clampeg distribution
Order on 30th June, 1978, regulating
the stocking, sale and distribution of
Soda Ash within the Delhi territory.
As per this Control Order, nobody ex-
cept manufacturers of their distribu-
tors or co-operative stores can buy,
stock and sell and that too only to the
industrial consumers, Co-operative
stores are asked to supply Soda ash to
Launderies and Dhobie in small
packets. For the last one year, the
industrial consumers are not taking
goods from the manufacturers or from
their distributors in Delhi, because
they have either imported the goods
all by themselves or they are being
offered imported material at a cheaper
rate compared to the indigenous price
of the said material. When the availa-
bility of Soda ash has become so easy,
there is no justification for continuing
imports of this cormmodity by spendin

precious foreign exchange. :

Again the restrictions 'mposed by the
Delhi Admmistration have alsoc become
meaninglesg in the present context. In
spite of these regulations, g petty con-
sumer like dhobi or a housewife is
still finding it difficult to get 1 Kg or
2 Kgs of Soda ash which they were
earlier obtaining through small traders
who used to stock this material in their
shops.

It is, therefore, requested that the
Government may examine the position
in the light of the above and advise
the Delhi Administration to withdraw
this Notification so that the sale of
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Soda ash in Delhi is also on par with
other States. They may also review
the position of imports of Soda ash ihto
the country, as it has been found that
the availability of Soda ash today,
compared to 2 years back, is very
much easy. The removal of the
above mentioned restrictions will go &
long way for a small/petty consumer to
obtain Soda ash without any difficuity
in Delhi.

(iv)Need to Control drug prlces.
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(v) MEASURE TO STREAMLINE OIL. AND
GAS EXPLORATION WORK IN DISTRICT
JAISALMER OF RAJASTHAN.
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